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Defects ignored. CeA. be registered and
given a Serial Number.

Seen the petition. Heard shri S.K.Samantray,
learned counsel for the petitioner. iWe £ind that
in this case the applicant, who is a member of
Indian Navy has approached the Tribungl for his
service and retiral benefits. Under -Section 2
of the A.Te.act, 1985, the Tribunal lacks in
jurisdiction to entertain an application under
Section 19 of the A.T.Act in respect of person
who is a member of Army/MNavy/Air Forces and/or
anyother armed forces of the Union. In view of
this, O.A. is not maintainable. The applicant,
if so advised, may move the appropriate forum
for redressal of his grievances. In view of
this, as requested by Shri Samantray, the O.A.
is disposed of as withdrawn. No costs,.

(}/\i‘ S-’m >
/
it

MEMBER (JUDICIAL)

e Ve ek i S Vo it R A



